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it has been recorded it should be
removed.

SHRI DAVID LEDGER: The
officer in charge.

THE DEPUTY CHAIRMAN: Yes,
you may say the officer in charge in.
stead. But not the name.

SHRI DAVID LEDGER: The officer
in charge of Operation Rhino, has
gone on record having said  that
the Saikia Ministry should be allow-
ed to coniinue so that ©Operation
Rhino can continue. This is a politi_
cal statement, Madam. The army
officer is behaving and acting like
a party spokesman. What is this?
This s an unhely alliance between
the army and the  political party.
Thig, T am afraid, Madam, ig fraught
with dangerous consequences. 1
would- only like to demand that the
Government should put an immediate
halt to the harassment which; is
being caused by the army to  the
leaders of the political parties, essen-
tially the regional political parties.
The .Government of India should im-
mediately- put a halt to Operation

Rbino and initiate a dialogue with the
ULFA with a view fo finding a poli.

tical solution to this ailing problem.

DR. NAGEN SAIKIA: Madem, 1
would like to associate myself with
Mr. David Ledger. The Govern-
ment should take immediate steps in
this regard and it should be seen that
political leaders are not harassed by
the armed forces.

SHRTMATT BIJOYA ' CHAKRA-
VARTY: Madam, I would like to
asceciate - myself with Mr. David
Ledeer Tn the name of wiping out
extremists. Hiteshwar Saikia should
not use the armv against his politizal
opponents. ... (Interruptions)...

THY DEPUTY CHAIRMAN: Please
do not fake anybody's name.

SURTMATY BITOYA CHAKRA-
VARTY: Political vendetta of  the
Assam Chiet Minister with the con-
nivance of the army should be stop-
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ped so that respectable people may
live peacefully.

THE DEPUTY ICHAIRMAN: Mr.
Mohanty .

Need for opening of a New Coal
Company in the State of Orissa

SHRI SARADA MOHANTY
(Orissa): Madam, my special mention
is regarding opening of a new coal
company in the State of Orissa.
With about 41,600 million tonnes of
coal reserves, Orissa accounts for
almost a quarter of the total coal
reserves in the country. Yet, there
is no separate coal company exclu-
sively for the State of Orissa. Over
15 million tonnes of coal was mind
in the State during the ealendar year
1980 against 12 million tonnes in the
previous year. It is expected that
more coal will be mined in the -year
1931 and this is going to keep in.
creasing in the coming years. There
1s onc more thing and that is,-the wel-
fare and grievances of the colliery
workers are not being looked into by
the authorities of the company. As
the headquarters are outside the
Siate the poor labourers cannot afford
to go there to voice their grievances
before the higher authorities. For
improving the mining of coal, to
look after the welfare of the coal
workers and for other developmental
works in this area, the State of Orissa
needs a coal company exclusively
meant for the State. The State Gov-
ernment has already made a proposal
in this regard to the Government of
India. The Chief Minister of Orissa
has requested the hon. Prime Mi-
nister for such a company in his DO
letter dated 25 May, 1991. He has
requested the Prime Minister in his
letter to take an early decision in this
regard. The State Government has
already allotted 40 acres of prime
land in the State capital. Rhubanes-
war to SECL for establishing #the
headquarters of the ‘proposed coal
company. I urge upon tl’&a'hon.
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Prime Minister and the Minister of
State for Coal to take an early deci-
sion. - Thank you, Madam.

SHRIMATI MIRA DAS (Orissa):
Madam, I would like to associate my.
self with Mr, Mohanty. While as-
sociating with him, I urge upon the
Government to start a scparate coal
company, exclusively for the State of
Orissa immediately.

The House then adjourned for
flunch at thirty-five minutes past one
of the clock.

The House reassembled af-
terr lunch at thirty-eight
minutes past two of the clock,
[The Vice-Chairman]

(DR. NAGEN SAIKIA) in)
the Chair]

THE PUNJAB AFPPROPRIATION
(NO. 2) BILL, 1991—Contd.

THE VICE_.CHAIRMAN (DR. NA.
GEN SAIKIA): We shall now take
up 'for consideration the Punjab Ap-
propiation (No. 2) Bill, 1991, as mav-
ed by Shri  Shantaram Potdukhe.
Now, Mr. Afzal,
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